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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION

New Delhi, the 17th January, 2011 :

GS.R. 30(E).—In exercise of the powers conferred by the proviso to article 309 of the Constitution and in
supersession of the Income-tax ‘Departm.ent (Group ‘D’) Recruitment Rules, 2003, except as respects things done or
omitted to be done before such supersession, the President hereby makes the following rules regulating the method of
recruitment to the post of Multi Tasking Staff in the Income-tax Department, namely :—

1. Short title and commencement.—(1) These rules may be called the Income-tax Department (Multi Tasking
Staff) Recruitment Rules, 2010.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Number of posts, classification and the pay band, grade pay or pay scale.—The number of the said post, its
classification and the pay band, grade pay or pay scale attached thereto, shall be as specified in columns (2) to (4) of the
Schedule annexed to these rules.

3. Method of recruitment, age-limit and educational qualifications, etc.—The method of recruitment, age-limit,
educational qualifications and other matters connected there with shall be as specified in columns (5) to (14) of the
aforesaid Schedule. )

4. Initial constitution.—The persons holding the corresponding posts specified in column (1) of the Schedule
annexed to these rules, on regular basis, immediately before the commencement of these rules, and holding matriculation
qualification or is a non-matriculate who is found fit to be placed in PB-1 with grade pay of Rs. 1800, shall be deemed to
have been appointed under these rules and the services rendered by them shall be counted for the purpose of period of
probation, qualifying service for promotion, confirmation and pension.

5. Disqualification.—No person,—

(a)  who has entered into or contracted a marriage with a person having a spouse living; or

(b) who, having a spouse living, has entered into or contracted a marriage with any person,
shall be eligible for appointment to the said post :

Provided that the Central Government may, if satisfied that such marriage is permissible under the personal law
applicable to such person and the other party to the marriage and that there are other grounds for so doing, exempt any’
persons from the operation of this rule.

6. Power to relax.—Where the Central Government is of the opinion that it is necessary or expedient to de so. it
may, by order and for reasons to be recorded in writing, relax any of the provisions of these rules with respect to an class
or category of persons.

7. Saving.—Nothing in these rules shall affect reservations, relaxation of age-limit and other concessions recul
to be provided for the Scheduled Castes, the Scheduled Tribes, the Other Backward Classes, the Ex-servicemen and -

special categories of persons in accordance with the orders issued by the Central Government from time to time i 103

regard.

SCHEDULE

Name of Numberof  Classification Pay Band Whether Whether benefit of  Age-limitfordirec:

post post and Grade  selection added years of service recruits

Pay orPay or non- admissible under rule
Scale selection 30 of'the Central Civil
post Services (Pension)
Rules, 1972

M @ ©) @) ) ©) (7 _

Muliti 7456* (2010) General Central ~ Pay Band-1, Not Not Between 18 and 25

Tasking *Subject to  Service, Group  (Rs.5200-  applicable applicable years of age.

Staff variation ‘C’, Non- 20200) with Note : The crucial date
dependent Gazetted, Grade Pay of for determining the
onworkload. Non- Rs. 1800 age-limit shall be the

Ministerial closing date  for

receipt of application
from "candidates in
India (and not the
closing date prescribed
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for those in Assam,
Meghalaya, Arunachal
Pradesh, ~ Mizoram,
Manipur, Nagaland,
Tripura, Sikkim, Ladakh
Division of Jammu and
Kashmir State, Lahual
- and Spiti District and
Pangi Sub-division of
Chamba District  of
Himachatl Pradesh,
Andaman and Nicobar
Islands or Lakshadwecp).

Educational and other qualifications - . Whether age and educational qualifications Period of probation, if any
required for direct recruits prescribed for direct recruits will apply in
the case of promotees
(8) : ) (10)
Essential : Matriculation or equivalent pass. Not applicable Two Years

Nature of duties : Duties shall include one
or more of the following, to be assigned
from time to time :—-

(a) Physical maintenance of records of the
office.

(b) ‘General cleanliness and upkeep of the
office.

(c) Carrying of file and other papers within
the building.

(d)  Photocopying, sending of fax, etc.

(e) Other non-clerical work in the section
or unit.

(f)  Assisting in routine office work like
diary, dispatch ete. including work on
computer.

(2) Delivering‘vof dak or notices outside
the building.

(h) Watch and ward duties.

(i) = Opening and closing of rooms.

()  Cleaning of rooms.

(k) Dusting of furniture etc.

()  Cleaning of building, fixtures, etc.

(m) Driving of vehicles, if in possession of
valid driving licence.

(n) Upkeep of parks, lawns, potted plants,
ete:

(0) Any other work assigned by the
. superior authority.

Ler 4n-20 -
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Note: The above list of duties is only
illustrative and not exhaustive.

Method of recruitment : Whether by direct
recruitment or by promotion or by deputation
or absorption and percentage of the vacancies
to be filled by various methods

In case of recruitment by promotion or deputation or absorption
grades from which promotion or deputation or absorption to be
made

an

(12)

By direct recruitment

Not applicable

If a Departmental Promotion Committee exists what

s its composition

Circumstances in which Union Public Service
Commission is to be consulted in making
recruitment

(13)

(14)

Group ‘C’ Departmental Promotion Committee (for

considering confirmation) consisting of -—

(a) Additional or Joint Commissioner of
Income-tax (Headguarters)

(b) Deputy Commissioner of Income-tax
_(Headquarters) where there is no Deputy

Commissioner of Income-tax (Headquarters),

the senior-most Deputy Commissioner of
Income-tax at the station

(¢) Local Deputy Commissioner of Customs and

Central Excise

(d) One Scheduled Caste or Scheduled Tribe
Officer not below the rank of Deputy

Commissioner of Income-tax or Liaison Officer,

unless one of the members at (a) to (c)
belongs to Scheduled Caste or Scheduled

Tribe.

Not applicable

—Chairperson

—Member

—Member

—Member

[F. No. A-12018/3/2010-Ad. VII]
P NARAYANAN, Director (Ad. VID)
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